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Present ¢ Hon'ble M,Justice S.N, Mllicks Vice-Chairman,
Hon'ble M,B,P.S5inghs Administrative Member.
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GENERAL MNAGERs EASTERN RLY,
& ORS,

For the @pplicants : MM, K,S@rkary caunsel.

—
t
I

For ths respondents 3 Mc.P.KoAroTas counsel,

"ORDER

S.N. Mllicks V,C,

In this contempt petitions the applicants 1 and 2 in O,A,

720 of 1993» nos.1 @nd 2 in 0,A,792 of 1993 and no,1 in 0.A,

954 of 1993 have madg @ grievance that the raspondmjt-mthorities
have not cared to carry out the order passed by &n éarlier Bencﬁ \
of this Tribunal on 29.9,1997 disposing of 99 0,A.s including

the aforesaid three 0,A.s. |
2. Ih the aforesaid 0,A, s which wag digposed of by @ common T
order dated 29.3,1997+» the present applicagts prayed for a o
direction upon the respondmt-authovrities to incorporate thair

names in the current list of Hote eather Cassal Staff and to

give them consequential benefits like temporary statuss etc.

|

3. We have gone through the judgmﬁwt passed by the earlier
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Bench of this Tribunal disposing of . those 0,A,s including the

0o 2/~




- -

13 L1
T

= 2 %m

present three 0,A,s, The cage of tha present applicantgs hag
bam congidered in paragraph 35 B of the judgment where the
Tribunal noted that the present applicants produced éaid vauchers
for only 1987. The respective cases of the above ﬂpplicﬂnts were
negated by thié Tribunal with the folloying obsorvat;ms g |

"Regarding petitioners mention ed in para 358y since

it is clear that they haveg been gaged only in

1987 without any authoritys thay have no right to

be entered in the live casu@l labayr 1list Por,
re~engagement automatically ag hot weather staff,
foreover» their engagement have been done only

on the basis of Shri S,C,P,Ambastha' s unaythorised
orders issied in Julys Aggust and Septembers |LI987

and since hotuweather season normally terminates in -
September every yeer» they could not haveg otheryise 3’
wotked for Pour months or 120 days continuously ﬂ
8nd thus acquired temporary statug as claimed by ‘v
them, Nowevers it ig admitted by the respondents :
that they have worked for some time during hot

weather season of 1987 as fresh faces., Therefores .
even though we are not inclined to direct inclu- -
. sion of their names in the current list of hot
weather staff for future re-engagements Howevers
whenever the respondents engage fresh facaess thaey
may consider the cases of these petitionerss if
otherwise eligible in preference to outsiders....

h the contampt petitions the case of the spplicents fs that the
regpondent-authorities have not complied with the abtl.iwe directions
of this Tribunal by enlisting their names in the liv% cagual
labour register even though they-uaited for nine months,

4e T view of the sbove judgment on records we Find no
substance in such allegation. There was no ditection? upon the
respondent-suthorities to enlist the names of the applicants,
The only direction was that in future re-engagements whenever
fresh faces are engageds the above ﬂpplicants‘may be considered
provided they vere otheruise eligible, .

5. In the replys the specific stand of the respondents is
that no fresh faces have baen engaged as hot weather staff asg
yet. ‘

6, Under such circumst'ancesv there is no violationi of this

Tribun@l' s order. We agree with the contention of Mr.P.K.Arcra
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that this contempt petition has no substanca and there is no
violation on the part of the respondmt-mthorities of the
judgment passed by this Tribunal, Accordinglys ye 8rl not
inclined to issue any contempt rule against the respor‘nd;wt-
suthorities, |

T The proceeding is dropped, No order is made as to costs,
(B.P.8ingh) , (SeN. M1lick)
Administrative Member Vice-Chairman
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